
€ i 8 i Motion re. Seventh Report 
of Committee on Private 
Members* Bills and 

Resolutions
Mr. Deputy-Speaker: I am sorry 1 

<do not agree with the suggestion made 
by Dr. Lanka Sundaram of Shri N. C. 

-Chatterjee. In view of the specific 
rule 194 which provides that if an hon. 
Member has authorised another hon. 
'Member to move it, he could be per
mitted to do so, I feel myself unable to 

-agree to the suggestion made. I do 
not know whether the Chair has go\̂  
any right to allow any other hon, M eo^  
ber who might have given notice of the 
same Resolution, but whose name has 

□lot been ballotted, to move this reso
lution. I am therefore exceedint^ly 
sorry. Hon. Members must seek 
other remedies.

Dr. Lanka Sundaram: At an earlier 
stage, you were pleased to say that 
Shri Sadhan Gupta was trustee to the 
-other twenty-seven.

Mr. Deputy-Speaker: But what can I 
do? He must realise that responsi
bility. It is not I that can do it.

Shri Nambiar: I have something .to  
say in this connection, because the 
question of trusteeship etc. has come 
in.

Mr. Deputy-Speaker: Order, order.
I  allowed an opportunity to the Deputy 
Leader of the hon. Member's party 
earlier. Thereafter, I allowed other 
iion. Members also to speak. Ulti
mately I came to a decision. But if, 
once a ^ in , the whole discussion starts, 
where is the end to all this?'

Shri Nambiar: The question of
trusteeship has come in. So, may I 
l)e permitted to say a word?

Mr. Deputy-Speaker: Order, order. 
Whether it is trusteeship or anything 
else, the hon. Member must have in
terrupted me earlier. When I said 
that Shri Sadhan Gupta was a trustee, 
the hon. Member must have imme
diately got up and said, no, he is not 
a trustee. —

Shri Nambiar rose—

Mr. Deputy-Speaker: Order prder.
I am generally appealing to all hon. 
Members to bear this in mind. Tt so
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happens that sometimes, we get argu-"* 
ments after the whole thing is over. It 
is not enough that the argument is 
there merely in the pocket, . but it 
should come out at the appropriate 
time. W e will assume that I allow 
discussion on this to go on for ten 
hours, or even for ten days; even then, 
there may be some hon. Member who 
may think of something else and who 
may get up and say something, after 
I come to a decision. At this rate, 
where is an end to all this?

Now, there will be no more discus
sion on this point. I shall put the ques
tion to the vote of the House.

The question is:

“ That this House agrees with the 
Seventh Report of the Committee 
on Private Members’ Bills and 
Resolutions presented to the House 
on the 29th April, 1954.”

The motion was adopted.

RESOLUTION RE W O RKIN G  OF  
ADM INISTRATIVE M ACH INERY AND  
METHODS A T  THE CENTRE— Contd.

Mr. Deputy-Speaker: The House wiU 
now take up further discussion of tho 
following Resolution moved by Shri 
S. N .Das on the 2nd April, 1954:

“This House is of opinion that a 
Commission be soon appointed to 
inquire into the working of the 
existing administrative machinery 
and methods at the Centre, cover
ing particularly the following as
pects with 'a view to suggesting 
comprehensive measures for re
forming and reorganising the^ad- 
ministra'tive set-up, namely:

(a) adequacy or otherwise of 
the existing enactments, rules and 
regulations regarding recruitment, 
training and conditions of services;

(h) adequacy or otherwise of the 
existing All India Services includ
ing the necessity and desirability 
of establishing an All India Eco
nomic Service and Social Service:
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(c) adequacy or otherwise of the 
existing rules, regulations and pro
cedure regarding disciplinary ac
tion against Government em
ployees;

(d) the existing trends of de
terioration in the administration, 
the causes underlying them and 
possible short term remedies to 
arrest further deterioration and 
long term and urgent measures to 
stop the rot; and

(e) necessity and desirability of 
suitably changing the existing con
stitutional provisions with regard 
to the various safeguards provided 
for the existing services”

c; i ^  ^
4 giTfsRT ^  f  I ^  ^  y fsiw
5T^ ^  ^
^ ^  f  I ŝnsrTrr

fTT Wft T? 3T^ ?IT1 ^  <11̂
if, ^  ^  ^  ^
^ 7^ f  I

Kumari Annie Mascarene (Trivan
drum): On a point of order. Sir. This 
subject deals with public administra
tion and I find it is a subject that con
cerns all the Ministers. Most of them 
are not here.

The Deputy Minister of Home Affairs 
(Shri Datar): It concerns the Home
Ministry.

Kumari Annie Mascarene: The
Ministers are not here. Only the 
Deputy Minister is here...

Shri Datar: The Home Minister re
presents the Government in all these 
respects.

The Minister of Commerce (Shri 
Karmarkar): And I am there to assist 
him. (Interruptions) .

Mr. Deputy-Speaker: The hon.
Deputy Minister is here. He is as good 
as a huge volume of fire!

TUT ^  ^  ^
f  r»Tsid ^Nr HR- ^  ^

^  I ^  3nT*f

*n?i;jT ikr f  1

?IT SRT ^  I 5R- r*T 

^  lift ^  ^  ihtT f
^ ^  !?<•(/? SFT ^  f
H jffre 5PT ^  f W  îrar

S 3r5TRT ^  ^ fTT «(}■
5JTR- g n ^  ^  3lft

^  f  I ^
^  ^  gfsRkr ^  f ,

^  ^  aift
^  «r?/c ^ «nqi ^ I

^  ^  arslk ^
^  f  I

[Shrimati Khongmen in the Chair.]

J ^  ^

^  ^  ^  ’JTRTR ^

ath rw  f̂T5TT ’griW f*T^ hW  
^  5IHT griW
f*n^ qifvRft tR ^  3tî  ^

^  5?%! 1 ^
gifr^  ^  JT#rf ^  ^  ^
fT*n»T ^ ^  «n^ I

3rarar ^  griW  r?
an^o ̂ fto cjiro ?it an^o 130 irjro
^  if r̂ ?n?r ^ ^  ^  ^
f  I ^  ?TT ^  *nH?T ihrr f

anî o ij^o ajT^  ̂ ?ii?r
^  ^  ârr f , ^  ?n?r ^
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f  1 ^  annER

«iHT si’ 5rrar f  i ^
3TT ^  'H f r̂gn 

^  arjTfn «ref hrt 
^  q- art  ̂ qf? ^  aPTsft

^  )̂ 3r ^  f^ riW

^   ̂ 5tT^ I ^  f

irt atnr̂ n îwf 5rrar r̂ar ^
•imi V< it'll T?r ikn ^  I 'sti'nl <151
91W ^i?f4 ?nt  ̂^  5tff
*f 3trai 5̂  ̂?RT? >̂T*r ^  I airar 
fra^ T̂i f  ?rrf 'n ?W ^ ^
^  vj>1=bl aRT5r >̂T*T f ^  H;5r

^  I

^*1 *iJ n<Ml *T̂ R ^ ^  

fTT arft arsfk ^  f  ^  
fsR p ft ^  ^  T5T <R

ani'o q^o «tT an̂ o ly) ijrcpo
^  *y^t* f r̂?ir îRtT ^ «r?T *ii
^  ^  ^ ^  st̂

r?r ^ >17 ^  'ti^'l 1̂*1 J ^
ir̂ ro aprtR ^

^  ?rt TgniVn f  ?n * 5 T ^  ^
?nr? wry ^  i

5«'»5 Si^iqi IR" T̂T ajl̂ o ?fto T̂ETO 
art̂  an̂ o ijo iĵ o anfrurf *̂ di'bW
îTrf f  r ^  ^RT ^

^  f  art̂  ^  ^  r>f 5 ^ anrft
f  I ^  ^  ?>T^ f  ^  ?*ra^

^  ^  JTI^ ;j5T^ ?HJ||̂ ‘
ammn t? atft ar? qr̂  q-ar?

^  f  I ^  ^ f
iN) ^  f5RT hiT f  fsRf^ # I

w ^ ^  3i'iDK«<rfi '{«)< J
^  ?T| «?'f« ^  (̂ an ̂  <r}?'̂ i >1 ^

^3^  f  I §TT qrienm#  ̂ 4
9p1̂ arr̂ nV ^ ^  ^  f?^*

?nr #, r*r «iff <T̂  »iW?tî <î ij''tft 
spl’ fr$hh ^nr  ̂ f  i rR" tn5
<mir ^  ^  *1^ aTR}' I fTT *T1T

f^rf?r«f arR  ̂ r*T appft <)»i ^ c î ’ti^ij'^

^  5RTIT ^  I ^  r»n^ ^
T̂«r 5hlT f  rrf r»T^ fsr 5n^

5̂ 11 f  I apn fiT  q ifem feV ^

ih f

f  I 5 -̂ r*T iW ?  fqfsTEST# *S <mr 
^  ?rf ^  wf ^  shf vHV?r

*1^ ^ ^  S)|M ^

|T̂ MVd<rfi ^  ^  ^
?rrar5f f  I ^ <mr I" 5rf ^
^iTcf ^  i%  H ii' si’ ^trhiT I anr?

^  R̂T 3TRTT
f  ?R ^  M = r ^  ^  a i ^ W  f  t
r*T  ^  ^  ^)W ^  sW  I s"»n^
^ ’W}d;̂ ^li‘'tO fT T ^

fhiT ^  I rrf ? lff <7? 5THd ^  I 
r>T 3̂PT?f f  fW ?  T3H f  I
M N h  ̂ »ft ^i»r i f  *Rm;5r t t #

^  ^  ?7 
^TRr?

c <7>ji shft f  <t«<IT<fc

a i w  * i r i ^  ^  ^  i|= ^

«IT *f si’ an^ (T̂ ro ajTPTP ^  j 

arft ^  ^  ^  f  I

^ ^ a r ?  ^  ^  ^  ^  ^  arf^

>f ?rf g1N*r jft ^  fsp ^
^ Ŵ  an^rf

¥*T |R T g riW  ^

a iF f ^?IHT f  I f̂ RT  ̂ ^
s ^  ^  ^  3Tin ?is ?is îfgref ^  ^

^  ftfT! «t?f ? n ^  ?rf f
s W  I ^

fli^Rkr ’5)1’ t, ^  ^  ^  *Ji5i;*r
s k r  f  ^  ^  Ti'i)>f*i'd f  (fg

f  I ^  w f-
*1^ ^  sr«r atft skf 1 “ I aR ? » i ^ .

ih=s f W  ^  ^  ^  'fg  ^



^  ^  f  \

f  ^  ^  ^  ^  ^HT

^  ^  ^
^  3cmr ^  w r^

^  I ^  î TT̂  MiV̂ tfJ'si arf? Wĥ Q" ^  ^
TT  ̂ r̂r̂ ft ^  mTdtfl  ̂ ^

W^RT ^  I
Shri Datar: On behalf of the Mmis- 

try and the Government of India, I am 
placing before the House certain re
plies to the numerous points made out 
by the hon. Members on this side -  as 
also on the other. 1 am obliged to the 
Lady Member Shrimati Uma Nehru 
for the very dignified and restrained 
manner in which she dealt with this 
question. Some other hon. Members 
also have approached this question 
with great caution and restraint, be
cause everything,that is said here is 
published everywhere and the Mem
bers of Parliament have to be careful as 
to the consequences of what they say 
on the floor of the House. Every 
Member of Parliament— I say that 
there ought to be no misapprehension 
— is entitled to criticize the Govern
ment to the fullest extent possible, 
but what I desire is the manner of the 
criticism and not the substance of the 
criticism. Therefore, I shall, within 
the few minutes that are at my dis
posal, point out to you that so far as 
the underlying principle of this reso
lution is concerned, the Government 
are already committed to it, and the 
Government are taking every steD to 
see that the defects are remedied 
wherever they are found.

Secondly, in the new democratic set
up, not only of an ordinary Govern
ment but of a welfare Government, 
the machinery of Government is such 
as to be of the highest use to Govern-

• ment in the first instance, and natural
ly to the people at large.

Here, we start with certain historical
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precedents, and I might be allowed to 
add, certain prejudices. So far as the 
British administration was concerned, 
it has to be admitted that the adminis
trative machinery was fairly efficient. 
’The only defect that it suffered from 
was that machinery was developing 
or inheriting an atmosphere of auto
cracy. Secondly, there were certain 
instances where the fundamental 
principles of justice or fairplay were 
often ignored, and therefore, imme
diately after the transfer of power, 
the Government of India took up this 
very question and the late Sardar 
Vallabbhai Patel, the first Home Minis
ter after .the advent of independence, 
took up this question in right earnest. 
He had certain materials before him 
so far as the general improvement ( f 
the machinery was concerned. During 
the war, it was found that the 
machinery could not be so suitably 
administered even by the British 
administrators. Therefore, in a
general way, they had gone into or 
reviewed the working of the adminis
trative machinery and certain reports
were submitted by certai^i officers
appointed by the Government of India. 
This was a material which might have 
been useful to a certain extent, but 
Government desired that after 1947 
this matter required to be checked in 
a proper manner and also required 
considerable improvements. For that 
purpose, immediately after indepen
dence, in 1948 itself, the Government 
of India requested the late Mr. N.
Gopalaswami Ayyangar to go through 
the whole system of machinery and to 
point out the ways in which it ought 
to be reorganized for the purpose for 
which Government had to function. 
Thereafter, after considering the views 
of all sections of the public, after 
finding out to what extent the Govern
ment machinery was useful or was 
defective, he made certain suggestions 
and most of those suggestions have 
not only been accepted by Govern
ment but have, to a large extent, been 
already implemented. The whole 
machinery was changed as a result of 
the recommendations of the hon. Shri 
Gopalaswami Ayyangar. The late Shri
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Gopalaswami Ayyangar was not only 
a very efficient officer but was the head 
of certain very important departments 
in Madras State and had also the ex
perience of administration in certain 
Indian States— the native States as 
they were then called— and also in cer
tain ^Ministries of the Government of 
India. He had also a‘ great public life 
to his credit, and therefore, his reoort 

was of 3 very important character. 
That report has been placed before 
Parliament. Subsequently, we had also 
certain other reports. So far as the 
Gorwala report was concerned, ho 
was requested by the Planning Com
mission to go into the administrative 
aspect of the various government 
functions and his report is also before 
the public. Thereafter, under the 
Ford Foundation scheme, Mr. Appleby 
came to India. He looked into the 
matter and he has also produced 
a report which has been placed before 
the House by the Finance Ministry. 
Now, all these reports were under 
consideration and only last year, we 
placed before the House, at the in
stance of the hon. Mover of this reso
lution, on the 13th August, 1953, i  
statement showing the progress made 
in this work by the committee, and if 
the hon. Members have not read it, I 
would mvite the hon. Members to read 
that statement, because that statement 
would point out how Government 
have taken to this task in all serious
ness. Government are aware of the 
defects and Government are also aware 
of the need for making up the whole 
administration in such a way that it 
yields the highest results under the 
present democratic set-up and also for 
the purposes of establishing a welfare 
state. Various steps have been taken 
by the Government. The whole 
ministerial work has been properly 
organized and the cabinet and other 
bodies have been formed in such a way 
that it is open to the Minister con
cerned or to the Cabinet to come to 
very quick decisions. We have de
vised a machinery by which all the 
policies that the Government of India 
or the Cabinet frame, are immediately 
implemented to the extent that is 
possible.

Shri K. P. Tripathi (Darrang): How  
long does it take for a decision to be 
implemented? Once a decision is 
taken by the Cabinet, how. long does 
it take to be implemented at the lowest 
level— from the Cabinet to the lowest 
level?

Shri Datar; When the Cabinet takes 
a final decision, then immediately it is 
given effect to in all the Ministries. 
If, for example, the Cabinet asks for 
certain further information or the 
Cabinet desires that this question 
should be pursued further— and there 
are occasions when this has happened 
— because the question is not a simple, 
pointed one but is a fairly complicated 
one— under these circumstances fur
ther enquiries are made and •further 
reports are submitted to the Cabinet 
and early decisions have been taken. 
I shall point out to you how the whole 
administration has already been re
organised.

The criticism Was nbvinusly that 
there are more powers or that *they 
had no powers. In some cases, there 
was a complaint that the whole 
administrative machinery was over 

centralised and, in other cases, the 
complaint was that it was decentralis
ed. Both these aspects of the com
plaints were true to a certain extent. 
Therefore the government machinery, 
the secretarial machinery, also has 
been reformed and we have now got 
very clear ru^es not only of business 
but of the procedure that the various 
Ministries have to follow.

So fa-, as red tapism is concerned, 
that is a matter which has been receiv
ing our attention. After aU, red- 
tapism is not a matter of a day or two. 
Secondly, in all these cases...

Shri A. M. Thomas (Ernakulam): 
Sir, apart from red-tapism, is the Go
vernment aware that for the papers 
to move from the lower levels, some
body has also to pursue those papers?

Shri Datar: There is nothing like 
that; there is no need to pursue the 
papers at all. If the hon. Member 
follows me I shall answer his question. 
There is no need of any external 
pressure for the movement of files

Working of Administrative 619a
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from officer to ofi&cer. What formerly
happened— and perhaps to a certain 
extent even now happens— is that
sometimes the same matter has gone 
through over and over again at 
different levels. W e have taken up 
this question and it will be systemati
cally solved because, after all, to a 

certain extent...
Shri Sinhasan Sin&h (Gorakhpur 

Distt.— South): May I know what is the 
normal time before an application for 
a certain thing reaches the Minister 
and is ofi&cially disposed of?

Shri Datar: It depends upon the 
nature of the subjects discussed in the 
files. J n  some cases, I may point out 
to the hon. Member that a question is 
disposed of within days, if not weeks, 
and there are cases where the matters 
have to be pending to a certain extent 
for months.

An Hon. Member: For years.
SJiri Datar: The question of delays 

for years has been receiving our very 
-serious scrutiny.

Shri V. P. Nayar (Chirayinkil): I
can give the hon. Minister here and 

mow specific instances of matters 
-which are very urgent and which 
have been delayed for months in his 
own Ministry.

Shri Datar: I shall be obliged to hon. 
Members if they can bring such 
specific instances to my notice. If, at 
the highest levels, there has been some 
delay, I might point out to the hon. 
Members that especially when the 
House is sitting we have to attend to 
this item of work also— and to that 
extent official work sometimes falls 
in arrears on account of our pre
occupations here— and that has also to 
be noted. •

Then, it was contended with con
siderable force by certain Members on 
the other side and with considerable 
bitterness or vehemence, I think, that 
we have got at the top the Services. I 
think, the hon. lady Member made a 
reference to the ICS. So far as the 
present members of the ICS are con
cerned, they are all Indians and the 
'Government have pointed out to them,

and they have accepted, the position 
that now that there has been a demo
cratic change-over, they would have no 
proper place in the administrative 
machinery imless they have adjusted 
themselves mentally also to the new 
set-up. That is what we have given 
them to understand. ‘

Shri Raghuramaiah (Tenali): May 
I just ask a small point which has got 
a bearing on this? W e accept they 
are loyal. W ould it not be better if, 
as in the case of the listed post holders 
— t̂here are also the IAS— the ICS 
nomenclature is given up without 
affecting their seniority? I want to 
know whether this is under the con
sideration of Government.

Shri Datar: My hon. friend is so 
particular about names. What is 
there after all in the name? There 
was a tim e------(Interruption).

Mr. Chairman: No interruption
please.

Shri Datar:. I should be allowed to 
proceed-

Shri D. C. Sharma (Hoshiarpur)*. 
The hon. Member is speaking in the 
language of Shakespeare.

Shri Datar: So far as the ICS offi
cers are concerned, I have to tell the 
House that the Government have made 
it very clear to them that they have to 
act under the modern set-up and with
out mental reservations. I might also 
tell the House that ultimately the 
Government task has to depend, to a 
very large extent, upon the loyal and 
efficient service of these Services. It 
does not look well if, in time and out 
of time, as we did under the British 
regime, we go on condemning the 
Services outright. There might be in
stances, here and there, of what you 
might call the black sheep. But, so 
far as the generality of our officers is 
concerned, I can state here quite posi
tively that most of them have been 
acting as patriots and also under the 
modern set-up to the large extent 
possible. Therefore, it would not look 
proper to condemn the whole class.

There is another* point also. Often
times, without taking account of the



government and whatever the other 
people might say, we claim to be and 
we are a responsible goverj^ent and 
we shall be in office only so long as 
we have the confidence of this House.

Coming back to the point, we are 
trying to improve the Services. Now, 
the functions of the Services have 
changed to a large extent. Formerly, 
under British administration, they 
were not merely there for carrying 
out the policies but they were, to a 
large extent, also the makers of 
policy. After the advent of indepen
dence, they are no longer policy
makers at all, because it does not lie 
within their power. It has also to be 
xmderstood that they have got con
siderable experience, they have got 
considerable knowledge and informa
tion also. What they do and are ex
pected to do is to tender advice to us 
so far as the information side is con
cerned. It is open to the Minister con
cerned or the Ministry as a whole to 
act upon that advice or to repulse that 
advice, and ultimately the real task, 
the legitimate task or the only task 
that they have further to cairy on is to 
implement the decision, whatever it 
is, and, therefore, we are trying our 
best to remove the defects to the ex
tent that it is possible. .

I might then point out to the House, 
as I have already informed the House 
on a number of occasions when ques
tions were asked, that we have al
ready passed orders for the purpose of 
having a constant check over the 
whole administration, and special 
powers have been given and a new 
department has been opened under 
the Cabinet Secretariat, because you 
will find that the Cabinet Secretariat 
is the central pivot round which the 
whole administrative machinery has 
to move. It has got a special officer, 
with some staff, not confined only to 
the Cabinet Secretariat, but to the 
various Ministries. It is known as the 
Organisation and Methods Division. 
This was a suggestion made to us in 
the first instance by Shri Gopalaswami 
Ayyangar and subsequently by two 
other Reports, to which a reference 
has been made earlier here. Effect

i6l93 Resolution re. 30 APEIL 1954 Working of Administrative 6194
Machinery and methods at

the Centre
circumstances, we say that the present 
Services are out-moded, they are anti
democratic, they are inefficient, and 
:some of our friends on the other side 
also corrupt (Interruption).

An Hon. Member: Question.
Shri Datar: These are the usual 

•epithets that are used. We have to 
understand one Doint very clearly, that 
we have to proceed on a basis and that 
l^asis is, to a large extent, the machi
nery that we have inherited. The 
defects in that machinery are going to 
“be rooted out and they are also being 
Tooted out. But, naturally, after 1947, 
you  cannot have a new machinery 
just to be imported to substitute the 
new machinery. Such a question 
^ould have been quite right provided 
the whole machinery was entirely a 
foreign machinery. In all humility, 
therefore.... (Interruption),

Mr. Chairman: Let there be no in
terruption.

Shri Datar: Therefore, in all himii- 
lity, I would request the House......

: Jrrr
3TPR3rr#T t  >1^ Hwtsf' I

Shri Karmarkar: It is a point of 
disorder.

Shri Sinhasan Singh: The Govern
ment have already issued a circular 
^bout the dress which the officers 
have to use when they sit in the 
offices. I want to know whether that 
circular has been honoured by the offi
cers.

Mr. Chairman: Order, order, please. 
The hon. Deputy Minister has already 
invited the hon. Members to go to 
liim to place any specific complaints 
that they may have. There should be 
no interruption.

Shri Datar: As you have pointed 
out, the Government is always ready 
to receive and act upon the sugges
tions which a number of Members of 
Parliament have been very kind to 
bring to my notice. In all these cases,
I have looked into the matter and I 
liave taken necessary action. I have 
also informed them. I should like to 
point out this that this is a democra
tic government and a responsible
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has been given to this suggestion, and 
the duties of the Organisation and 
Methods fiivision are to see to what 
extent the work has been carried on 
methodically, to what extent there is 
procrastination and how procrastina
tion is to be removed. The next point 
is: are our̂  rules fairly sufficient for 
carrying it out. When the Constitu
tion was inaugurated, one of the im
portant provisions of the Constitution 
was to the effect that all the rules 
which are against the Constitution are 
entirely void and invalid. There are 
certain rules which require a further 
change and, therefore, I might point 
out to the House that we have taken 
this matter in hand, and in the course 
of the next few days, if not weeks, 
we shall place before the House the 
re-modelled and revised rules so far 
as the different aspects are concerned.

Mr. Chairman: Will the hon.
Deputy Minister please address the 
Chair?

Shri Datar: I am obliged to you, 
Madani, but the only thing was that 
instead of looking at you, I was look
ing to this side. '

We have got the Union Public Ser
vice Commission and this body has 
been specially provided for by the 
Constitution to serve as a constant 
check upon the actions of the execu
tive and all these provisions are being 
followed. As you are aware, we have 
only in an instance or two in the 
course of the year thought it neces
sary to depart from the advice of the 
Union Public Service Commission. 
Their work is of an extremely impor
tant character and they approach all 
problems from a detached viewpoint 
and, therefore, their advice is entitled 
to the greatest weight which the Gov
ernment has already been giving.

There are also certain aspects so far 
as the recruitment of services is con
cerned. Here, we have to deal, in the 
first instance, with the Central Ser
vices. So far as the Central Services 
are concerned, we are organising them 
under different heads. For example, 
we have got the Central Secretariat 
Service, which deals with all officers

from class I to class IV. All these 
officers are brought under a different 
rule, according to which they know 
what their rights are and they also 
know more carefully what their obli
gations are. The Central Secretariat 
Service has been organised and is put 
into shape. Then, we have got the 
Stenographers’ Service, which has 
been duly organised and which will 
come into force in the course of the 
next few days. Similarly also, the 
Central Secretariat Clerical Service 
is now in last stages of preparation 
and execution. So far as these ' 
Services, which are more or less con
fined only to the Central Secretariat, 
are concerned, they have been so 
worked and the rules have been so 
made as to account for the highest 
efficiency and integrity. On a number 
of occasions I have answered in the 
House that Government are trying to 
make it impossible for the officers or- 
Government servants to be actuated 
by temptations. We are looking into 
all the rules with a view to seeing 
whether there are any defects or omis
sions or lacuna in these rules, under 
which our Government servants are 
subject to temptation. That work is 
also going on, and we have appointed 
a Special Officer, known as Directoir 
of Training, whose work it will be to 
give full training to the officers. I 
might point out to* the House that we ' 
are running three special training 
iiistitutions, one for the Central Sec
retariat staff and batches after batches 
of officers are sent there, they are 
trained in the actual administrative 
machinery, they come back after 
training, and the general result is 
that their work improves in efficiency. 
The All India Services have been in
troduced by the Constitution with a 
view to have an entirely new set-up 
or a new background. So far as the 
new Services are concerned, we have 
got the Indian Administrative Ser
vice and the Indian Police Service. 
We had formerly the Indian Civil Ser- . 
vice, but now we have in its place the 
Indian Administrative Service. So far 
as the Indian Administrative Service 
is concerned, it is the work of the- 
Union Public Service Commission tCM



Shri N. Bachiah (Mysore—^Reserv
ed—Sch. Castes): Can they take
undergraduates then?

Shri Datar: We have laid down a 
minimum standard and we go by that 
standard so far as the general admis- 
tration is concerned. Then we have 
been trying our best to have the best 
kind of officers of the Indian Admi
nistrative Service as also of the Indian 
Police Service, at the district leveL

So far as the question of corruption 
is concerned, Government have been 
alive that here and there are black- 
sheep. Government have, therefore, 
strengthened the Special Police Estab
lishment and have appointed a special 
anti-corruption officer to find out 
where the defects lie and iicw <̂be 
temptations could be got over.

Then there are nimierous other 
ways in which Government are try
ing to gear up the whole administra
tion. because Government have to 
carry on work in as efficient a manner 
as possible. Just as we have got an 
audit system so far as accounting is 
concerned, we are going to introduce 
a system of inspection and audit 
under which officers would go roimd, 
find out what work is there, the quan
tity of work in arrears and also assess 
the quality of the work done.

So, coming back to the proposition 
from which I started, so far as the 
main Resolution is concerned, it was 
good that Government had an oppor- 
timity of explaining to the Members 
of Parliament what they are already 
doing. I could have understood the 
need or the appropriateness of such a 
resolution provided Government was 
sleeping over the matter. In fact, 
some hon. Members opposite needless
ly stated that we were lethargic. We 
cannot afford to be lethargic, we can
not afford to be self-complacent. We 
know that the task ahead is great and 
we have to apply all our efforts for 
making the administration not only 
successful administratively but also 
successful so far as the needs of a 
welfare State are concerned, whfoh 
are many.
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hold competitive examinations and 
admissions are from all classes of the 
society. It is a matter for happiness 
that we are getting some of the best 
youths in the country and they have 
to undergo a written examination.

Mr. Chairman: How many minutes 
will the hon. Minister still need?

Shri Datar: Please give me 10
minutes.

Mr. Chairman: I have already given 
28 minutes.

Shri Datar: If you give me 10
more minutes, I shall answer all the
points raised here.

Mr. Chairman: The hon. Minister 
may finish in five minutes.

Shri Datar: So far as these Services 
are concerned, with a view to find out 
the best administrators—it is not mere 
academicians that we want; we want 
administrators, district administrators 
and administrators at higher levels— 
we have the Union Public Service 
Commission, who, at our instance, 
have instituted what is called a per
sonality test. I would request hon. 
Members of the House sometimes to 
attend the interviews for the per
sonality test—some of the hon. Mem
bers and Ministers too. (Interrup
tions).

Shri D. C. Sharma: Does the hon. 
Minister suggest that Members of 
Parliament should imdergo a per
sonality test under the Union Public 
Service Commission?

Shri Datar: I never said ^undergo 
a test*. Members of Parliament are 
masters of the country and they are 
above all examinations. I said 'attend 
the personality test conducted by the 
Union Public Service Commission’. 
So far as the personality test is con
cerned, it has been so conceived as 
to make it possible for the 11 or 12 
members to find out whether the 
candidate has the makings in him or 
the promise in him of a good admi
nistrator. Academic imiversity dis
tinctions only have no value at all. 
Kindly imderstand it very correctly.

134 P.S.D.
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In the light of what I have said, I 

would request the hon. Mover not to 
press this Resolution for the simple 
reason that we ourselves are aware of 
the need tor improving the adminis
tration and introducing reforms. The 
only pointy, as the fiouse^'will appre
ciate is, that we cannot show spectaV 
cular results. All these reforms have 
to go through and after some ye^s 
have passed if you look back you will 
find that the Government of today is 
not what it was before 1947. If after 
watching the worfê  the performance 
or if ŵ e like the omission of Govern
ment jn this respect,/the House strî  
feels the need for such a Commission 
or Committee, Government will cer
tainly consider the matter, provided 
the House has given full attention to 
what the Government have already 
done and what they propose to do ^  
the nearest future. .

Shri L. N. Mishra (Darbhanga-cnm- 
Bhagalpur): Madam Chairman, the 
House is obliged to my hon. friend 
Shri S. N. Das for having afforded it 
an opportunity for expressing its 
feelings about the Services. We are 
also thankful to the Deputy Minister 
who is quite alert and vigilant. But 
I have a feeling that he is somewhat 
complacent ahd thihTts that what he 
is doing is enough. We do realise 
that he is doing something in this 
direction; but that is not enpugh, we 
want speed in regard to it.

Madam, at a time wh«n parlia
mentary control is easing every day 
and the power of the bureaucracy de
veloping rapidly, it is but natural that 
Parliament which is the custodian of 
people’s intere^S is alert and vigilant 
to see that the tax-payer’s money is 
spent by those people who are honest 
and the administration of thiB country 
is run by those people who are effi
cient. It was therefore natural on the 
part of Members to bring sucli a reso
lution before the House. When we 
speak something against the Seir̂ îces,' 
or criticise sbrtie action we never make 
any surprising remarks, or outright 
condemnation. We are actuated by

goodwill. towair(JS ‘ all-a^nd ill-wilj to
wards none. ;

Loolcing. back to the history b{ . 
growth * of pil̂ Qic services we find tJiit 
from the latter part of the 19th cen
tury the influence and importance of 
the services.,’Tjave developed, mainly 
because of the change in the character 
of the State. The constitution of the 
different countries in the world and 
the functions of the States have chang
ed. The transformiition of police 
State into welfare State in all the civi
lised countries of the world has given 
enormpus powers to the Services. 
Public administration has becpme the 
key-stone of the administrative struc
ture 6t all the Government m the 
world. :

In our country also the public ser
vices have com^ in possession of very 
great influence. We do not grudge 
that rather I would like to congra
tulate the Services for the excellent 
work they have done,' especially after 
independence. The House would no 
doubt be aware of the fact that inde
pendence brought in its wake a num
ber Of problems. It'was a period of 
trial for the administrative machinery 
as a whole. The Services rose equal 
to the: height of the occasion and 7 sav
ed the country from a great catas
trophe. I would in this connection 
like to pay my humble tribute to the 
service rendered by them to the 
nation. But I am constrained to re
mark that inspite of their great tradi
tion and hoary past, they have not 
been able to come to our expectations 
afterwards, especially in the execution 
o f , economic policies of Government.

'I âm also sorry to remark that our 
public services are still thinking in 
terms of progressive bureaucratism 
which is prevalent in the United 
Kingdom and the United States of 
America. They have failed to respond 
to the changed circumstances. They 
are still having the' same ideas about 
the functions and working of Gov
ernment which they had under alien 
rule. The conception of the State 
hks undergone a change miainly



eminent can never be successful and 
effective if it has not got a §et, of 
honest public servants and men . of 
character. If the integrity of the 
public services is questionable, I think 
it îs absurd to go for a plauined eco
nomy. The need for the proper pub
lic- administration becomes nu)rQ ur
gent whQn the country has gone .for 
a- system of planned economy which 
has brought in its wake a number of 
probitpms and involves work of a 
different^ nature to which they were 
not us^d over , all these years. There
fore, în y^ew of that onerous responsi
bility, I i e ^  that public services must 
set a standapd wl^ich-might be emulat
ed by the whole. societjr 59 ttot. na 
finger could be raised ag^^t * their, 
integrity and character- '^ e  standard 
has fallen because of that
they were able to acquire unlimited 
power and that has r^si^ted in their 
taking to corrupt pf&tices. ,

I admit that our Goyerrment hâ  
been serious -this -matter <â  poised 
out by.-the Deputy Minister. Many 
commit^s were appointed, for ex
ample, .̂ the Economic Committee and 
anot îei;.;Committee led by Mr. Gopala- 
swami Ayyangar. There were also 
the recommendations of the Gorwala 
Comnuttee to. the Planning Commis
sion and .then the report-of Appleby. I 
have no grievance, against these re
ports but against their̂  execution since 
very few of them, have been imple
mented and much remains .to be imple
mented. I would Hke to say thiat Gov
ernment should at least think of im
plementing important portions of 
these reports.

Now I am going to speak on the 
amendment which I have tabled. Pub
lic servants should be debarred from 
joining any industrial or commercial 
concerns after their retirement or 
resignation. Our experience shows that 
public servants Are tempted to* join pri
vate concerns on fabulous salaries. 
This is very bad. These' persons 
occupy positions of responsibility in the 
Government, and when they are re- 
niavted from the Government, they 
want to join some private concerns. 
Therefore, it has to be decided whe^
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because political economy has been 
transformed into economic science 
and the services are to know not only 
the economic background of j the ; 
•country but they are also to be 
judged in that background. If they 
prove successful they are all right; if 
they fail, they need improvement and 
jeform. .

Though the Services have tried to 
^ork in harmony, they have failed to 
bring coherence between policies ini
tiated ̂ by leaders of the Government 
and their execution by the Services. 
"There is no coherence betw^n the 
policies enunciated by the political 
leaders and those who execute that 
policy. Further, neutrality and de
tachment are said to be the guiding 
principles of our Services. But do 
neutrality and detachment mean rigid
ity and aloofness? Should the Ser
vices remain away from tiie people? 
“Should they have no relation to the 
people’s aspirations and conceptions? 
Detachment and neutrality should in 
my opinion give place to impartiality, 
flexibility and democratic mobility. 
By flexibility I mean that the Ser
vices should try to acknowledge and 
understand the feelings of the people 
and try not only to adjust them
selves to the changed condition but 
also to make departure from the 
existing situation if necessary. In this 
connection I would like to quote an 
experienced Indian administrator:

“The public servant far from 
being a neutralist, should be rich 
in human sympathy and with a 
iully awakened social conscience; 
to his work he must bring not 
•only competence but faith and 
favour and a mind receptive as 
well as constructive.”
It is therefore time that the 'Ser

vices change their outlook and adjust 
themselves to the changing circum- 
:stances.

Apart from flexibility what is need
led today, especially at a time when 
the country has gone for planned eco
nomy, is character and integrity. To- 
’day we want not only incorrupt pub
lic services but also incorruptible 
public services. Parliamentary gov-
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[Shri L, N. Mishra]
ther public servants should be allowed 
to join private or industrial concerns 
alter their resignation and retirement 
or not

Shri IHitar: Will the hon. Member 
kindly allow me to explain the posi
tion? I shall take just one minute. 
So far as our Government servants 
are concerned, for two years after 
retirement or resignation, they can
not accept any service under any other 
agency at all. So far as their at
tempt to obtain service by resignation 
is concerned, even there, for two years 
after their resignation, they have to 
take permission of the Government 
and it is not open to a Government 
servant, either after retirement or 
resignation, to proceed forthwith from 
Government service into some other 
service.

Shri L. N. Bfishra: I have some in
dividual cases before me. Some of 
the political leaders who had visited 
private concerns on some occasions 
were surprised to see some retired 
Government officials working there as 
general managers and so on. In my 
own State, I do not like to divulge 
their names— t̂here are people who 
held positions as Under Secretaries 
etc. in the Supplies and Industries 
departments. They resigned and they 
are today employed in private con
cerns. I know many of them.

I would like to say that some dras
tic change to reform the whole sys
tem is needed. Mere linking with the 
problem is not enough. We must not 
forget that a planned society requires 
a very democratic public service and 
a very flexible system of administra
tion. Democracy in our country is 
in its infancy. If they are inefficient 
or some thing like that, it gives rise to 
suspicion and shakes the confidence of 
the people in the administration and 
that is bad for any democratic sys
tem of Government. They should res
tore complete confidence. Only for 
that reason I will say that if the 
country has decided to go for a sys
tem of planned economy, if it has 
decided to have some welfare State, 
it must change its outlook and

the system of administiiation. With
out that I think, to go in for 
planning or any thing is an absurd, 
thing.
12 N o o n .

Kamari Annie Maacarene: I thank 
the Chairman for calling me though- 
at this late hour.

Bfr. Chairman: It is only mid-day  ̂
now.

Knmari Annie Maacarene: I meant^ 
towards the close of the hour set apart 
for the Administration Resolution.

I should like to give a few ideaŝ  
regarding public administration in this 
country. It has to be admitted at the 
very outset that comparing India with 
the other countries of the world 
which had attained democracy recent
ly, we are far in advance. It is only 
a comparative study—the external as
pect.

But if you look at it internally, in
spite of the hon. Deputy Minister’s 
explanations and records and reports 
of very efficient men who serve the 
Government, I want to say there are 
many many loopholes in the public 
administration.

Let us take the fimdamental princi
ples—the basic structure of demo
cracy as we have accepted it, that is 
the idea of joint and collective res
ponsibility of the Cabinet. Looking 
at it from the experience of the last 
seven years, I am constrained to say 
that they have failed to conform to* 
the very fvmdamentals of the Cabinet 
system. We have heard, and heard 
too often, from the hon. Ministers say
ing when questions were put that ‘suclt 
and such question belongs not to my 
Ministry but to the other Ministry. 
The hon. Member will please send 
notice to him to get an answer :̂ 
That is not joint responsibility. We 
in our individual States do not allow 
the individual Ministers to apolo
gise in that manner, we get themF 
to say, to give the answer. But here 
it is a pity that each Minister is 
not aware of what is going on in 
the other Ministries. Therefore^



Komari Annie Huearcne: I am not
referring to the Companies BilL

Mr. Chairman: The hon. Member 
knows what she is speaking about

Dr. Soreah Chandra: My point was, 
that it was quite irrelevant to the 
discussion here.

Kumari Annie Mascarene: I have
got the freedom to express my opinion 
on the general principles of finance.

Then, comes the aspects of law and 
justice. Here, this House passes law 
after law almost every week. How 
many of them are enforced? The 
value of a law is not in passing it, but 
in enforcing it and a law is no law if 
it cannot command obedience. There
fore, I place before the hon. Minister 
this criticism, that as a Government 
you have failed, and failed miserably 
in enforcing laws which you want us 
to pass.

Next, with regard to the security of 
service. Of course, I have my views 
about the Secretariat They have fail
ings as every Secretariat has failings. 
That is true to the human nature. 
There is the other side of the question 
with regard to the security at service.
I have come across many instances 
when officers of Government after 
rendering several years of service 
were asked one fine morning to quit, 
sometimes even without giving them 
a chance of defending themselves. If 
they are guilty then take legal action 
against them, or take departmental 
action against them; but remember 
that they have rendered service for 
years and as such they are human be
ings with a burden of responsibility; 
therefore they should survive. Him- 
dreds of cases can be cited when offi
cers were asked to get out and years 
have gone by. I remember to have 
referred one of the cases to the Prime 
Minister some years back. There are 
still several cases. I can see the per
sons affected, every day going up and 
down the Secretariat for getting their 
cases settled. What do you think their 
wives and children are doing? There 
is no liecurity of service in this Gov
ernment I wonder what the Depuir
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the principle of joint and collective 
responsibility is not observed as it 
should be observed in the cabinet 
form of Government.

Secondly, the tone of harmony 
among the Ministers is sadly missing. 
They may not admit it but we can 
see  it from this side; we could see 
from this side that all is not well on 
the ‘western front*.

Next come the policies which they 
change. I wish to impress this House 
with regard to the policy of finance. 
Having accepted democracy as the 
form of Government for India, it is 
but natural that they should but ac
cept mixed economy as the financial 
principle. It has been announced more 
than once in this House and the other 
that mixed economy is the principle 
that they have accepted. Unfortu
nately, in the course of the proceed
ings we notice that the principle is 
not conformed to: Neither do they 
conform to the public sector, nor do 
they help and support the private sec
tor. They have failed, and failed 
miserably in maintaining the public as 
well as the private sectors. I demand 
that the Finance Minister should an
nounce the financial principles accord
ing to which he is formulating the 
policies. Here, one day he cornea with 
the Estate Duty Act, and the next day 
he comes with taxation on shoes and 
soaps. If you examine the private 
sector you will notice that the money 
Invested in private sector is invested 
on a guarantee of conforming to a 
target; but, the Report on Finance and 
Currency of 1952-53, 6th January 1952 
will give you examples of private sec
tor not rising to their targets of pro
duction. Thus money is wasted and 
extravagantly spent in that sector of 
business. Now, looking at the public 
sector, it is the experience of demo
cracy___

Sliri R. W. Chavdhari (Gauhati): 
Sir, no Minister is listening to the hon. 
Member’s speech.

Dr. Saredi Cliandra (Aurangabad):
Are we discussing the Companies Bill? 
I think the hon. Member is referring 
to the Companies Bill.
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M nistfeT  has to ' speak %"bout the secu- 
,r ity  *of service in tWs Government.

Then, there is economy. The top- 
heavy . administration is a burden on 
the tax-pay^r. The tax-payers back 
is aching. The Government spend 
money extravagantly; they squander 

, money. Rs. 7 crores have been writ
ten., off as loss ,in . two , years in the 
Defence Department and today I heard 
some more crores have been squander
ed; some ships have been sunk; about 
Rs. 117 lakhs has been spent' in re
pairing tw o ' or three ships that we 
bought, Money is squandered like 
this and the gap js  to be filled up by 
the tax-payer. I feel that the most 
unkindest cut is in the administration 
of finance. There must be general 
control of firiance b y . the* Finance 
Minister, but then, every Department 
should be given the freedom tD expand 
money by a financial secretary or 
some other officer who should see that 
the trust, the responsibiUty entrusted 
in his hands is executed -©r carried out 
without fail. In the Budget speech 
we heard that several crores of rupees 
set apart for ex p e n d itu re h a v e  not 
been spent— it seems becaus6-.of>-red- 
tapism. That means- so. much. o£ the 
progress of the country is retarded, 
that could have been easily carried 
out and. the food and other problems 
solved. Therefore, I wish tO' place 
before the hon.- -Deputy Minister that 
these defects of the administration are 
to be looked into and timely remedies 
must be taken to make the adminis
tration a great success.

W ith  these words, .1 wish to empha
sise that I had been • comparing the 
administration in India with the ad
ministration in America, the adminis
tration in France and the administra
tion in England during the first ten 
years of their lives— democratic lives 
— and J  found,— to do justice to the 
opposite. Party— that we have done 
extremely well. ,

Mr. Qfaainrian: There are only four 
minutes left'and if any h6n. Member 
wants to s]^a>i for four minutes I can 
allow. _ /

Several H m. Members rose—

An hon. Member: Shri R. K. Chau- 
dhuri.
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Mr. Chairman: Shri R. K. Chau- 
dhuri.

Shri R. K. Chaudhuri: I am grate
ful to you. Madam, for giving me^ 
this opportunity to speak on this- 
Resolution. Honestly speaking, I do» 
not see any reason why the hon^ 
Deputy Minister could not accept this. 
Resolution. Very probably, action is- 
being already taken on the lines indi
cated in this Resolution and therefore 
he has advised the lion. Mover of tTTis 
Resolution riot to press this matter. I  
am ‘ sure the hon. Member will have- 
the wisdom not to press this Resolu
tion to a vote of the House; but I 
would like to add a few words on 
the subject. Curiously enough, Sir^ 
— I am sorry, Madam. . . .

Mr. Chairman: The hon. Member-
is a lawyer. Even if he says ‘Sir’ I 
think he means Madam.

Shri R. K. Chaudhuri: Quriously
enoughV* today of all the cfa^s, m yself 
and the hon. Member who spoke just 
before me are of the same mind. I 
do  ̂not̂  say that  ̂ ‘gi^eat men think 

' alike’. ■ But, tdday is a mem orable 
day for me, wheh I found it possible 
to agree, in some respects at least, 
with what my hibn. friend has said.. 
She has laid stress rather on the se* 
curity of service and I am entirely 

 ̂ at one with her. I would like to* 
draw th^ attention of the hon. Minis
ter to the curious state of things 
which prevails, if not at the Centre^

- but in the States at least. There are  
some officers in whose cases the dis
ciplinary action has to be taken by 
the Ministejs themselves. Some offi-  ̂
cers arje ‘ appointed by the Ministry  
and it is only the Ministry which can 
dismiss them from their offices. Now, 
there should be an appeal against 
that order. According to the Consti
tution, the existing rights of anyone 
in service should not be interfered 
with. Now, I find that when these

• office^-7aj:e>-disipissed. by the Minis
try there is practically no appeal to  
any other tribunal. I have seen
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appeals being preferred before the 
Governor or the President and in
variably all these caises r^e referred 
back to the Ministry. That is to say, 
the Ministry which has passed the 
order of dismissal has also to deal 
with the appeal against that order. 
This takes away the very sense of 
security of the ' services. There 
should be some tfifiunal set up for 
this purpose. Whether it is the Union 
Public Service Commission or some 
other body, some tribunal' Should be 
set îp to go into this question, so that 
the people in the services may know 
that they have not lost their right of 
appeal, which they previously • exer
cised. Under the old Constitution, 
there was even the right of a second 
appeal to the Governor. But now, 
even the first appeal is not dealt with 
by the Governor.—not to speak 
the second appeal—because it is said 
that under the Constitution, the 
Governor has no right to act in his 
discretion, but he should send it back 
to the Ministry. That 'is an anoma
lous state of affairs. This defect 
should be remedied as early as pos
sible. ,

. . .  I
The second point, which I consider 

to be the most important, is that un
less you improve the condition of the 
people who are at the bottom, of the 
services, you cannot really get effi
ciency. When any application, or any 
letter or any representation is ad
dressed to a Minister, it is sent back 
to the office, and there, it is the lower 
staff that go into it first, collect the 
relevant and necessary papers, • and 
then put up the papers for the orders 
of the Minister. It is a fact—I do not 
know if any hon. Minister will deny 
it—that any representation- actually 
addressed to a Minister is put up to 
him only after ten or fifteen days of 
its receipt, and wnen the Minister 
calls for the relevant papers or 
records, it takes months before he 
could get the necessary papers. I 
know' of instances where the records 
have not come to a Minister even 
after a period*, of six months. That is 
the case not only with regard to a 
particular Minister, but that seems 
.to be the case generally; there is c

general complaint that the Ministers do 
not get the papers that they call for, 
in time, but they get them after an 
inordinate.len^h of time. This is due 
to the fact that there is some loss of 
efficiency in the lower ranks of the 
^ervices.

fiow can the lower services work 
with efficiency, when the salary and 
allowances they get is not more than 
Rs. 120 or Rs. 135? With that 
money, they have got to maintain a 
fsuiiily; and with that money, they 
have tc take tiffin during office hours. 
How can they work efficiently, when 
they are placed in such a position?
I would, therefore, appeal to the 
hon. Deputy Minister, when he takes 
up the whole question of reorganis
ing the services, to find out how best 
the services of these employees could 
be utilised more efficiently; he should 
look into this matter and increase the 
salary of all clerks and assistants to 
Rs. 150 at least. That comes to Rs. 5 
a day, and with this amount, the 
clerk or assistant is expected to main
tain a family. But in a place like 
Delhi or such big cities in the 
States, :he cannot maintain a family 
with these Rŝ  5. This is a matter 
which has to be looked into.

Mr. Chairman: I am afraid the 
hon. Member must conclude now. I 
gave the hon. Member only four 
minutes, but he has taken already 
six minutes. I am exceedingly sorry 
that for want of time, I am not able 
to accommodate all hon. Members 
who wanted to participate in this 
debate. I shall now call upon the 
Mover of the Resolution, Shri S. N. 
Das, to speak.

Shri Datar: If you permit me, may 
I just clear a misapprehension in the 
mind of the hon. Member regarding 
the right of appeal?

Mr. Chairman; Will it be a long 
speech?

Shri Datar: I am not speaking, but 
I only want to correct a misappre
hension In the mind of the hon. Mem
ber. I will take only one minute.

Working of Administrative 6210
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[Shri Datarl
So far as the orders of dismissal are 

concerned, the practice is that offi
cers of Class I, Class II, Class III and 
Class IV are dismissed in a proper 
case, after consulting the U.P.S.C., by 
the appointing authority. In all 
these cases, there is a right of appeal, 
and that right of appeal lies to the 
President.

In the case of Class I officers as 
also officers of the All-India Services, 
the appointing authority is the Presi
dent, and the dismissing authority is 
also the President. In all cases of 
dismissal, the matter is referred to 
the U.P.S.C. and it is only after tak
ing their opinion, that the appointing 
authority or the President, as the 
case may be, acts.

Shri R. K. Ghandhuri: Does the 
President act on the advice of the 
Ministers or on his own?

Shri Datar: The President has to 
act on the advice of the Ministry. In 
all these cases, their opinion is taken.

Lastly, when I answered one ques
tion earlier, there was a slight in
accuracy. I should like to correct it 
now. So far as the question of an 
officer accepting some appointment 
after resignation is concerned, we 
are considering the question of mak
ing some rules by which it would not 
be possible for him immediately to 
go from government service to pri
vate service. We are considering the 
question, and we are trying to make 
some rules by which such temptation 
should be avoided.

Mr. Chairman: May I request the 
hon. Mover to si>eak now? I am 
going to put the Resolution to th« 
vote of the House at about 12-28 p .m . 
So, the hon. Member will confine 
himself to this time-limit.

Shri S. 'Sf Das (Darbhanga Cen
tral): The discussion on my Resolu
tion started at 11-7 a.m ., I think. 
The time allowed for it today is one 
hour and twenty-three minutes. So, 
I would request that I may be allow
ed to go on up to 12-33 p.m.

Mr. Chairman: But that would be 
taking up the time of the next Reso
lution. So, I cannot allow that.

(JTT® ^ 0  ^  ^
?i)T ^  aimi^ ^  ajft

5̂  iW’ irenT ^  ^
#  I JTPpfiv

3 ^ ^  |TB- jf

trt ^  c; ^  ^  ^
4  ih f  fW ?

^ if  ^
9B HIV p r  5jht n d W i

5*ii< jnjH" ^ appt
HlW  ITWPT ^  ^

T̂«r»T 5̂  ^  5f»T5r ^

Hiw

t  I ift ann ^

âiT >̂T5IT f  I qRT ^
^  ^ ?n»r ^  ^  f  vifipr

«Tf?iT f  hi!
?r*PT HTO ^ arwpR Jir^r ^

<piP»nifui fiH^i «rif <T? ^
r»n^ ^  ? r r n 5 ^  hii 
^  a tm w m  51  ̂ ^ appFR

31^ Î5JT «JT

vifNnr ^  ^
«n ^  iVziT ^
'a««« ^

^  ^ WRT
^  «n

#  fjB *nft ^  iiiTif
w v  f?r HTT ^

?n»r siht



«IT  ̂ fw T T  «PT sniT
arfsnm «tT ?ir ^ 1 

^  *5?̂  *rni) qrW, ^  îs n̂r
^  qi^ )̂R»T

i W  »RT fr^ R T H  *f ^  ?p r^  air 
*RT I ^  ^  ^  fra^ «n^ f W v
^  *iT ?rf f W  gV ^  w  <5?RT 

JT^ x(  ̂ m  
(viva voce) ^  3irt? «ft, arft

im hn  ^  UltrT 5TR7 9̂  3INR q?
f=T̂ i'-W ^  ^  Tit ^ \

Shri Datar: I do not know what the 
hon. Member is referring to.

Shri S. N. Das: You have refened to 
the house party system.

The Minister of Home Aifaii^ aed 
States (Dr. Katju): Appleby R^ort?

Shri S. N. Das: Even in the report of 
the Union Public Service Commission, 
it has been stated that instead of viva 
voce test, they are going to adopt some 
new system which is called ‘houso 
party test’ system—which you referred 
to.
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^riW  VT I anr in im  «5*r

^  -JUSI'*
t  ^ w n  ^  «nrar

^  ^  15PT9IT ^  ansnr ^  ?r*T*r *n *r

^  tmimr t, hnRT ^  ^
ajx»r f?r wrt ^

^  anft *ft *Timr P̂TITT ^  
'st'lH ^  fw»J

<i«ii aif? Tykr 5n  ̂ ?5r^
qRT ^  ^ viî l

^  p r  fspnr ^
»̂i fir  qnr ^  5̂  ̂ ath

^  ^R|i^ f  r»n^ ?nm-
T'Jî  3HT?f 'd an̂ T?f ^

^ ^
f ,  ajft atmvsrgr ^  ^
SFTlf §1̂  I srf ^?55 5̂̂ 17 qrr:^

^  ^  if ajft tr» afW
^  ^  1̂  f W f  aiw

^ r »̂(l •aiini ^ 3lf? '3*1̂ 1 1̂*1 *f ril'l ^
^  3JrR t ,  ^  >̂T=TT

i t w  ^  »??Rr f  arh
5TT >̂T*r Vrpt qrai ^ 1

f w  ^ira- ^ ?iyW
^  ?5nifbr i W  ^  îRR- ^
<nsfrr ajh ^ ^  f'snifrr vrsf ^

IT* fq^^[ir ari*? ^  WR"*
v t 4, ykr4 aifV T*n|jw r*i«rM vrsf 

^  M w  arrahr ^
^ I

^  ^  fJT SFiW  ?5?IW 5 ^

am̂  ^  ^  ^  art? «njs^
555̂ 17 ^  5(RT I arorohr

^  WW *13  ̂ f  ?«|! fsRT 15?F^
^ 5PTOT r^r 35^ anqra-
t ,  «5P5h; î ^ ?n»r q?
*n  ̂ I *hr spTsn ^ anft

^  r*n^ *n=Hk *rft sf «r?r
'IT 51V ^  yfq^kr ^ VwJ ?rt*T
finpw 5n  ̂ t  w riW r ^

Shri Datar: I referred to personality 
test.

%ft ^ 0  ly^o irer ; fji ini 7?r «fr
?q5 q i  ^  i W i r  #  ?3ra’ ^  qi^  * f 
?3ra! iV*iT f, T ? n f  q^» jft ?rt *lt

^  qrar ^  f  1 »hr ^  fqi

^  q ^  #  ^  » f ajr»j;5r 
«S7^ ^  ^nrTTT f  I fqsiT an»i;5r 

q f r q ^  ^
vi^nr ^  'Jii<t ■̂ «»} qi5n
It 1

^  qd r^T qra-
^  c ;  qra-

i W  it ^  imnq- ^  <ft»‘  5if fsH^RT
f  q? g-siqd *ni;? f  aift ^^rq} arwi? 

q? q ?  anft q ^  q ^  q s r^  5jt TiJ f  i 
T '^ V 'i ^  a t m i w  fr« ir  #  fq5

fiTq! ^  ^  ^T*r ^hrr ^ i k *}
rqwr ^rphtr «»fj anr? fqj
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ajrahr. ^  atrnwgr

JITflTT f  I ^  ^  ^
gjy<»>H ^  ^  *rm ^

^ 3nr? 5 « WT? ^ 3n̂ rt*T ^
an̂ ^̂ rargr ̂ Wt trrssn ^
>ft atft am? ^  ?rr ?Wt
?rf ?IT? ^  3tra}»T

I .
aiFT ^ ^  T'i '41 ^

'u jp i ?a:?ir w i i ^  t  «̂T<ri4
3T T ^ «t)^"1 l <arn ^  45 ^  f n

^  ■'515 1̂ ^  ̂  ̂

<5^ fiTT  ̂ i^r f  ^  5î Tf
^  5q? ^5^ f  3tft iR?tT #  ?n»r ^

?TKT ^  f  T?pr vf̂  ’WTT̂  ’̂
<n ^  f  'r fV f?n r

^  -c iiiK ^  i t f r ’ T yr^FR ^

91W9H ^
^SRTT? ^ g m n e r s F R  ^ f ^ n r

Jf^^nrfrar  ̂ ?^Hf^Rhr ^
3T^ W  ^ i f ,  ^  jf
^  ^  ^ ^T=mr
31W T  I ? !  5)̂ 11 ^  I 3P R  3fTT 3tT®* ^ 
gf 5̂Rr[T xti?^4 arf? #5an
^  irmTT #iT ^1?'̂  ’!} atrr arW f  i 
r̂l̂ b'H 3FP anr'ar^ f  3f1-

^  JHflTT ihtT 3T^ if ?rf
ytm n; WFT f  f̂ raKV ?% ira>p p̂orr  ̂
5nrnr f  ^  r̂ r̂r-  ̂ sift
m t ?mra# ^  ^  jRm ^
irftififftTW f .  ^T'lfiy .'n ?V strr i

<3̂  atft ^  w i,^  yfe'jii I 
JT̂  4 ^  f  a tn f^

sĴ FT trs "?HNr- ĝi!t̂ r<od 
irar' f  I ,«Ti RtiHtii ^  
anft i  'N> ^

-f'i'H.f’W - ^  ^  f

ĴW «W ^  jft ^  atRT # 
ajTC

^  ?rr?) ?rt g}T‘<fiH ^<»ie 
^  *T?̂  T̂?r»T â)T f , 5rt IRTRPT 

m  5mran ar«ni^ 
aift ?r»T?T q? ht p̂r ^ ^  ^

?fT ^  ^ 5(>r*rf ^  ^  ^  T̂BFtr
j f  a m ^ «^ iq  'w V 'f  <41 '* /* ii I 3f 4 ^
i f  JT̂ iRT ^  #  I

^  arR^RR" ^ -
*r^ ^  4  ? T ^  f  appn?
^  ^  I

anW ? otnr ^  itrh t

^' •i r r̂orr f  atft \d <k̂  ••<t ^  aiKqi-
?TT ^ ?T^ #  3tft ^
?nr^ ^  ^
^  3F^trhr t4î 4|| ii'«iiif ^  ^rr^r
?f ^  t

Mr. Chairman: Order, order. Be
fore the hon. Member finally with
draws his Resolution, there are cer
tain amendments to be disposed of. 
I will put them to the House.

The first ^amendment stands in the 
name of Shri S. C. Samanta. Doos 
he press it?

Shri S. C. Samanta (Tamluk): I
press it. ,

Shri P. S. Naskar (Diamond Har
bour—Reserved-Sch. Castes): The
Resolution is withdrawn.

Shri Bog:awat (Ahmednagar 
South): When the Resolution is
withdrawn, there is no question of 
amendment.

Dr. Ram Subhag Singh (Shahabad 
South): The Resolution is withdrawn 
and there is no question of putting 
the amendments.

Mr. Chairman:, I will put the 
amendment to the vote of the House.

Shri Raghimath Singli (Banaras 
Dist.—Central): There is no Reto-
lution before the House.
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The question is:

“That for the original Resolution^ 
the following be substituted, name
ly :

'In view of the fact that a 
number of Reports on the Reform  
of Public Administration have 
already been submitted, from  
time to time, by different autho^ 
rities appointed by the Govern
ment' of India in the past, this 
House urges upon the Govern
ment to submit a scheme fo r  
gradual implementation of the- 
appropriate recommendations con
tained in those Reports and suggest 
ways for an early reorentation of 
the whole adrpinistrative structure, 
best suited to jsl Welfare State '/’

Mr. Chairman: I will read the pro
viso to rule 309:

“Provided that if an amend
ment has been proposed to a 
motion, the original motion shall 
not be withdrawn xmtil the 
amendment has been disposed 
otr

So I want to dispose of all 
amendments first.

the

Shri S. C. Samanta: A s the Mover 
has expressed his intention to with
draw the Resolution, I am not press
ing my amendment. I wish to with
draw it.

The amendment was, by leave, 
■ withdrawn.

Mr. Chairman: The next amend
ment stands in the name of Shri 
G. L. Chaudhary. Is the hon. M em 
ber in the House? He is absent.

Mr. Chairman: The next amend
ment stands in the nanfe. of Shri 
Sinhasan Singh. Does he press it?

f  5if
f  .1 ■ ■

The amendment was, by leave, 
withdrawn.

Mr. Chairman: The next amend
is in the name of 
Prasad Sinha.

Shri Nageshwar*

: An hon. Member: He is absent.

Mr. Chairman: The hon. Member is 
absent. ; Has he leave of the House 
to withdraw the amendment? '

Shri Nand L.al Sharma (Sikar): On 
a point of order, Madam. W hen the 
Member is- absent, how can he haye 
the leave of .the House t o ' withdraw  
his amendment, unless he withdraws 
it himself?

Mr. Cliairman;̂  Then I will put the 
amendment before the House.

The motion was negatived.

Mr. Chairman: The next amend
ment stands in the name of Shri 
Raghubir Sahai. Does the hon. M em 
ber wish to press it?

Shri Raghubir Sahai (Etah Dist.—  
North East cum Budaun Dist.— East): 
I do not'press it. I want to with
draw i t . ' ‘

The amendment was, by leaver 
withdrawn.

Mr.. C îrman: The next amend
ment stands in the name of Shri B. K . 
Das. Does he pressi it?

Shri B*.' k; ’Das (Coiitai): I do not 
press' it. I wish to withdraw m y  
aiiiendment.

The amendment was, by leave  ̂
withdrawn.

Mr. Chairman: The other amend
ment is of the hon. Member Shri 
G. L. Chaudhary, who is absent. I  
will put it to the House.

The -question is.... (Interruptions),

,.I ^ l i y  feel embarrassed to find that 
hon. TSJembers * do not observe the  
rules in the House.
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[Mr. Chairman] 
The question is:
‘That lor the original Resolution, 

the following be substituted, name
ly: -

This House is of opinion that 
Government should take imme
diate steps to reorganise the 
êxisting administrative machinery 

^ d  methods at the Centre and, 
if necessary, constitute a perma
nent statutory Commission to 
advise the Government in the 
matter of reorganisation and re
forms from time to time.”

The motion was negatived,
Mr. Chairman: I will now put the 

original Resolution to the vote of the 
House.

Shri Datar: He is withdrawing it
Mr. Chairman: The Hon. Member, 

Shri S. N. Das, who moved the reso
lution wants the leave of the House 
to withdraw his resolution. Has he 
^ot the leave?

Shri Gidwani: No.
Mr. Chairman: Then, I will put th« 

resolution to the vote of the House.
The question is:

‘This House is of opinion that 
a Commission be soon appointed 
to inquire into the working of the 
•existing administrative machinery 
and methods at the Centre, cover
ing particularly the following as
pects with a view to suggesting 

•comprehensive measures for re
forming and reorganising the ad
ministrative set-up, namely:—

(a) adequacy or otherwise of 
the existing enactments, 
rules and regulations re
garding recruitment, training 
and conditions of services;

<'b) adequacy or otherwise of 
the existing All-India Ser
vices including the necessity 
and desirability of establish
ing lan All-India Economic 
Service and Social Service;

(c) adequacy or otherwise of 
the existing rules, regula
tions and procedure regard
ing disciplinary action 
against Government em
ployees;

(d) the existing trends of de
terioration in the adminis
tration, the causes underly
ing them and possible short 
term remedies to arrest 
further deterioration and 
long term and urgent mea
sure to stop the rot; and

(e) necessity and desirability of 
suitably changing the exist
ing constitutional provisions 
with regard to the various 
safeguards provided for the 
existing services.”

Shri Datar: Has not the resolutio* 
been wihtdrawn?

Some Hon. Members: No, no.
Mr. Chairman: I have already put 

the question. Those who are tor the 
motion will say ‘Aye’.

Some Hon. Members: Aye.
Ifc. Chairman: Those who are

against the motion will say “No’.

Sereral Hon. Members: No.
Mr. Chairman: The “Noes’ have it
Some Hon. Membeift: No. The

‘Ayes’ have it
Sardar Hnlum Singh (Kapur- 

thala-Bhatinda): We have been ask- 
^  to give our opinion. The House 
has given that opinion. The Chair- 
^  has to give her decision, whe
ther the ‘Ayes’ have it or the ‘Noes’ 
have It If once that decision is 
given. It is open to the Members to 
^ e n g e  that Afterwards, the 
OMinnan can caU for the opinion of 
the House again. I request the Chair 
to give a decision after hearing the 
voice.

Shri Gidwani: The voices were
heard and they were in favour of 
‘Aye*. .
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SeTend Hon. Membm: No, no.
Mr. Chairman:

have it.
I think the "Noes*

Shrl Karmarkar:
division.

Let there be a

Mr. Chairman: Yes.

[M r . D e p u t y - S p e a k e r  in  the Chair,}
Bfr. Depnty-Speaker: Hon. Mem

bers will kindly resume their seats.
The question is:

“This House is of opinion that 
Commission be soon appointed to 
inquire into the working of the 
existing administrative machinery 
and methods at the Centre, cover
ing particularly the following as
pects with a view to suggesting 
comprehensive measures for re
forming and reorganising the ad
ministrative set-up, namely:—

(a) adequacy or otherwise of the 
existing enactments, rule.: 
and regulations regarding 
recruitment, training and 
conditions of services;

(b) adequacy or otherwise of the 
existing All India Services 
including the necessity and 
desirability of establishing, 
an All India Economic Ser
vice and Social Service;

(c) adequacy or otherwise of the 
existing rules, regulations  ̂
and procedure regarding dis
ciplinary action iagainst. 
Government employees;

(d) the existing trends of dete
rioration in the administra
tion, the causes underlying, 
them and possible short 
term remedies to arrest fur
ther deterioration and long, 
term and urgent measures to 
stop the rot; and

(e) necessity and desirability of 
suitably changing the exist
ing constitutional provisions, 
with regard to the various 
saf guards provided for the 
ex sting services.”

The House divided: Ayes 34; Noe^ 
117.
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Bhawani Singh, Shri 
Chaudhuri, Shri T . K. 
Chowdhuiy, Shri N. B. 
Damodaran, Shri N. P.
Das, Shri B. C.
Das, Shri S. N.
Gadilingana Gowd, Shri 
Gidwani, Shri
Gurupadaswamy, Shri M . S. 
Hukam Singh, Sardar 
Kclappan, Shri 
Khardekar Shri

Division No. 7-

AYES
M ishn, Psndit S. C. 
More, Shri S. S. 
Mukcrjee. Shri H. N. 
Murthy, Shri B. S.
Nair, Shri N . Sreekantan 
Nambiar, Shri 
Nanadas, Shri 
Nathani, Shri H. R 
Nayar,Shri V. P. 
Patnaik, Shri U. C. 
Punnoose, Shri

Randaman Singh, Shri 
Rao, Dr. (ama 
Reddi, Shri Rama chan dra 
R Shri
Sharma, Shri Nand Lai 
Singh, Shri . 
Subrahmanyam, Shri K. 
Swami, Shri Sivamurthi 
Veeraswamy, Shri 
Vernia, Shri Ramji 
Waghmare, Shri

Abdug Sattar, Shri 
Achuthan, Shii 
Altekar, Shri 
Barman, Shri 
Barupal, Shri P. L.
Basappa, Shri 
Bhagat Shri B. R.
Bhargava, Pandit Thakur Dass 
Bhatt, Shri C.
Bheekha Bhai, Shri 
Birbal Singh, Shri 
Braieshwar Prasad, Shri

NOES
Brohmo-Choudhury, Shri 
Chaliha, Shri B. P. 
Chandrasekhar, Shrimati 
Chattcrjec, Dr. Susilranjan 
Chattirvedi, Shri 
Chaudhuri, Shri R. K. 
Chinaria, Shri 
Choudhuri, Shri M . Shaflfec 
Dabhi, Shri 
Das, Dr. M . M .
Dass, Shri B. K .
Das, Shri K. K.

Das, Shri N. T . 
Datar, Shri 
Deb. Shri S. C. 
Deshmukh, Dr. P. S. 
Dube, Shri Mulc hand 
Dubey, Shri R. Ci. 
Dwivedi, Shri M . L. 
Fotedar, Pandit 
GangaDevi Shrimati 
Goundcr, Shri K. P. 
Ibrahim, Shri 
lyyani, Shri B,
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lyyunni, Shri C. R. Mishra, Shri Lokenath Saigal, Sardar A. S
Jagji\’an Ram, Shri Mishra, Shri M . P. Si|ng»nna, Shri
Jain, Shri A. P. Misra, Shri B. N. Satish Chandra, Shri
Jayashri, Shrimati Misra, Shri R. D. Sen, Shrimati Sushama
Jena, Shri Niranjan Mohd. Akbar, Sofi Nawal. Shri A . R.
Jcthan, Shri Morarka, Shri Sharma, Shri D. C.
Joshi, Shri N. L. Muthar, Shri * Sharma, Shri R. C.
Kakkan, Shri Naskar, Shri P. S. Shastri, Shri Algu Ra i

JCarmarkar, Shri Nehru, Shrimati Uma Shukla, Pandit B.
Katham, Shri Neswi, Shri Siddananjappa, Shr
K azm i, Shri Palchoudhur>', Shrimati 11a Sinha, Shri G. P.
Keshavaicngar, Shri Pannalal, Shri Sinha, Shri Nageshwar. Prasad
Keskar, Dr. Parmar, Shri R. B. Snatak, Shri

Khongm en, Shrimati Patel. Shri B. K. Subrahnumyam, Shri T .
Khuda Baksh, Shri M . Pillai, Shri Thanu Suresh Chandra, Dr.
Krishna Chandra, Shri Rachiah, Shri N. Swamindhan, Shrimati Ammu
Krishnamachari, Shri T . T . Radha Raman, Shri Tek Chand, Shr.
L ai, Shri R. S. Raghubii Sahai, Shri
J^allanii, Shri Raghunath S in ^  Shri llK>mas, Shri A. M .
Laskar, Shri Raghuramaiah, Shri Tiwary, Pandit D. N.
Alahodaya, Shri Ram Dass, Shri Uikey, Shri
i^ jh i ,  Shri R. C. Ram Saran, Shri Vaishnav, Shri H . G
J^laviya, Shri K. D. Ram Subhag S in ^ , Dr. Vaishya, Shri M . B
-Mandal, Dr. P. Ramaswamy, Shri S. V Verma, Shri M. L.
Alasuodi, Manlana Ranbir Singh, Ch. Venkataraman. Shri
^asuriya Din, Shri Richardson, Bishop Vyas, Shri Radhelai
^ ish r a , Shri L. N. Sahu, Shri Rameshwar Wodeyar, Shri

The motion was negatived.

RESOLUTION RE RESERVATION 
OF PRODUCTION OF SAREES AND 

DHOTIES FOR HANDLOOM 
INDUSTRY

Mr Deputy-Speaker: Shri Sadhan 
•Gupta—absent. We will now take up 
the resolution of Shri Sivamurthi 
Swami.

Shri Sivamurthi Swami (Kushtagi): 
Sir, I beg to move the following reso
lution:

“This Hosue is of opinion that 
with a view to giving a fillip to the 
Handloom Industry, the production 
of all Sarees and Dhoties should be 
reserved for that Industry.”
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